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ChNTRAL ADMINISTRATIVE TRIBUNAL
. GUWAHATI Bgncy

Original Applicat;ion No,60 of 2001.

Shrl Hans Rajbhar

- ma*hPetitioner(S)

_ME.R.P. JadaVo

mma:mumaLsm:

TS e oy

o o Aavocate for the
. Petitioner(e
-Versyus-—

' Union of India & Othexs._

:sa:n:ena:ar:acsn-;»eaea_m

= = ... .Resrondent ! -)

P

- - “’“’Mwa*L*S@rkaE=n=sa - -{Z e e LAdVOCRE for ihe
Re;ponaeqt'c‘

THE HON! BLEZ MR JUSTICE D.N.CHOWDHURYa VICE CHAIRMANe

mr
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1. Whethep Re;

POrters of locaj Papers may be allowéd to see the . ‘T+<
Judgment - : _ v
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. - . . - e
2 Tc e Leferred to thie Repor:er or not 7 :
I’
3. Whether their Lordshlpq Wish to see tpe fair 2Cpy of the Jrdument

Judgment ﬁélivered by Hon'ble ¢ Vice=Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH.
Original Application No.6Q of 20N1.

Date of Order : This the 15th Day of March, 2002.
THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHATRMAN.
Shri Hans Rajbhar
C/0 : Sudarsan Rajbhar

Qrs. No.246-B, West Gotanagar
Guwahati - 78111.

.+ « o Applicant. -
By Advocate Mr.R.P.Jadav.
- Versus -

1. Union of India
2. The General Manager

N.F.Railway, Maligaon

Guwahati-11.
3. The Chief Claims Officer

N..F.Railway, Maligaon

Guwahati-11. « « « Respondents.
By Mr.J.L.Sarkar, Railway Advocate.

ORDER

CHOWDHURY J.(V.C.) : ,

By order dated 27.6.94 the applicant was

appointed as Emergency Peon on pay of %.750/- per month
in the écale of #.750-940/- w.e.f.27.6.94 against an
existing vacancy ﬁnder CCO, Maligaon. His appointment
was conditional. The following conditions were mentioned
in the appointment letter :

l. Your appointment will not confer upon
any right to claim for further
appointment in this Railway and you are
liable to bhe discharged without any
notice when your service will not he
required by the administration or on the
expiry of the currency of the post
against which you are engaged or on
medical grounds or physical incapacity
or in the event of posting of approved

Contd..?2



hand.

2. You will be transferred with the
Officer for whom you are engaged as

substitute Emergency Peon or you will
be discharged in the event of the
officer for whom you are engaged
expresses his unwillingness to take you
on transfer along with him.

3. The appointment of emergency peon at
the first instance will be for a period

of three months only and will be
extended further on receipt of a
certificate from  the Controlling
Officer that the service of the
emergency peon is satisfactory and he
can be continued further.®

His appointment Qas extended and continued as such till
the impugned order No.51/9? was passed vide order dated
26.3.97 terminating the service of the applicant. The
applicant thereafter moved different authorities
ventilating his grieVances. Failing to get appropriate
remedy from the» authorities the applicant approached
this Tribunal for redressal of his grievances. There was
some delay in filing the appiication and after due
consideration the delay was condoned.

2. The Railwéy authority justifying  the
termination of the applicant submitted its written
statement. According lto the Railway authority, his
service was terminated on the basis of the report of the
Controlling Officer which indicated his service was
unsatisfactory. Moreover, the applicant absconded
w.e.£.9.3.97. Hence his  service was terminated
w.e.f.26.3.97 in terms of Rule 301(1) of IREC Vol.T.

3. Mr.R.P.Jadav, learned counsel for the
applicant streneously argued that the impugned order of

termination is unlawful, more so, when the said order
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was passed on the ground of unsatisfactory nature of

service also on the ground of alleged absconding of the

applicant.
3. Mr.J.L.Sarkar, learned counsel for the

respondents has referred to the Full Bench decision

dated 12.2.99 in Shyam Sundar Vs. U.0.TI. & Ors. case

being 0.A. No.896 of 1995 and also another decision of
~ the said Bench of the Tribunal passéd in Manoj Xummar
Poddar -Vs- Ministry of Railways & Ors.case in O.A.1589

j of 1988 disposed on 21.3.2001.

4. We have given our anxious consideration on
the matter. Admittedly, the applicant worked for about
thirty three months without any artificial break. As per
tHe existing guidelines a person is entitled for
conferment of temporary status after rendering 'threé
years service as temporary peon. Thg applicant served
; for about three years as temporary peon till the
impugned order was passed. The operative part of the
termination order also disclosed that the termination
order was not a termination simpliciter, but his
termination was other than a termination simpliciter.
Considering all the aspects of the matter I am of the
view that it is a fit case in which the Railway

1 authority -as '~ the employer can now provide the

\//-/;//,_\//heaLing touch. The applicant at any rate served for

!

‘ about three years as an emergency peon. The impugned

order of termination on the eve of the completion of
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three years period undoubtedly visited with evil

consequence and thereby’ denying the applicant from
receiving a fair deal.

5. , On overall consideration of the matter T
am of the opinion that it is an appropriate case in
which the Railway authprity may sympathically consider
the matter afresh for accommodating in any grade TV job
or in any other suitable pqst in terms of qﬁalification
etc. The applicant may also submit a ‘£epresentation
narrating all the facts along with the copy of the
judgment within six weeks from the date of the receipt

of the order and if such representation is made, the

- Railway authority is directed to consider the same

: and
sympathically expeditiously / preferably within four

months from the date of receipt of the representation.
Subject to the observations made above,
the application stands disposed of.

There shall, however, be no order as to

( D.N.CHOWDHURY )
VICE CHAIRMAN

costs.
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o,
Union of India & Others. <:5;1

In the matter of : <

Rejoinder subitted by the applicant to the

_written statement submitted by respondents :

1. The applicant in the above case most

respectfully beg to submit that he has gone through the
written statement submitted by the respaondents and

understood their says in the matter.

2. That, the written statement is full of

falsehood and incorrect statement and hence cannot be
accepted as correct so far as in the matter regarding

terminating the service of the applicant.

3. ’ That, the applicant rendered services from

27.6.94 till he was terminated on 26.3.97 i.e. for
about threé years continuously. during which period no
warning, no explanation and no chargesheet was giVen to
the applicant as to the fact that his services weré
unsatisfactory.

4. That, after: illegally terminating the
employee without giving him ény opportunity to defend
him has now raised the false plea that his services

were unsatisfactory.

Contd,. 2
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5. , That, the defehdants further stated that

the applicant absconded w.e.f.9.3.97 and hence he was

terinated w.e.f.26.3.97. This plea is quite untrue and

- this conbocped story has been raised by defendants to

evade the responsibility‘of illegal termination.

6. ~ ° That, the applicant acquired valuable

-

rights of temporary status after rendering continuous

-

service for more than 2 years 8 months and the
defendants without’ giviné ‘him any reasonable
opportunity to defend him and without obser&ing the
formalities as required in Discipline and Appeal Rules,

1968 have abruptly terminated the applicant.

&

7. | That,‘the defendant has falsely stated‘that
the applicant abscoﬁded w.e;f. 9.3.97.~ However, the
apgliéant was vterminafed én 26.3;97 i.e. within two
weeks without giving him any chance to represent his

’

case he was terminated hastily and this’ indicates

-

vindictive nature of the defendent.

8. That, the real reason 1lying behind this
termination is the whims of the wife of cC.cC.0,

N.F.Railway, in whose bunglow - the applicant was

working. As the applicant objected to the ‘abusings

falsely hurled upon hi the wife of C.C.0., N.F.Railway

\

became furious and said that .she will get him
terminated from service and the lady having a . powerful

influence wupon the Rly. Admn. get the applicant

Contl .3
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Rajbhar

statement made

A n

VERIFICATION

Son of shri Maul .

I, Shri Hans 'Rajbhar}
aged 26 years do hereby verify that the
in para 1 to 10 are true to my

knowledge.

- H

S Ao Loy o

i \ Slgnature

e T L



o 0 .
. /s \g_‘ ' v . : ) . o .

~ o . . . . é .7 A { o
.~ . - ¥ ‘ . i . .

o . g . . |4 v \

> , \/é?Yﬁ [ . , o

‘W, O.h. NO. L -_0f 2001, . .. |

N t- “ B ' . / N
. . S o

v o ’ . o \ N s
‘shri Hams Rajbhor = : <----.-Applicant.
| ' ) . ‘ s - i - .
Ny, / ., -V Sw L. L ) S ; ' " _~‘

, . B i L
/ i ¢

sl.No, . Index Particulars _ aAnnexure , Page No. :

. Application = et ] 5;

VekifiCa;ionv;- S E B .__6
-y l .

Copies of orders ' L7
dt. 27»6@94- ) 7 : '> _’ ' .\‘ ‘ '

Coﬁieé-of orders g C -8 0
dte; 2_693097 - .ot ' . ) . »

Copies of representatiohs- = '9” '2 Q '4/5'

N .‘Flled By ;-'

Qw’% W M wa/

{ (-




4,
..}‘

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BRANCH,
i GUWAHATI,

1. Particulars of the Applicant

shri Hans Rajbhar

C/0. Sﬁdarsan Rajbhor

Qrs. No., 246-B, West Gotanagar
L Guwahati- 781011.

———————— Applicant,

= S

2+ ynion of India , represented by -

' 2, The General Manager,

N, F.Rallway, Maligaon, Guwahati-1l,

3., The Chief Claims Officer,

N.F.Rly, Maligaon, Guwahati-ll.

1, Particulars of order against which this application

N DI i aa BB A2 o TIN TR OAADD T D R T A NI AN, R I TN S0 WD A WPt W @SB TR AT O P W b SR

is made.

A D B <TI0 WS

This application is made against an order issued
v Vide letter No, E/227/1/E/Peon dt, 26,3.97 by N,.F.Rly

authorities terminating the service of the applicant,

2., Jurisdiction of the Tribunal

- T P 2T N D AT A TR AN TR S TR AR AOTAA W D AR

The subject matter of the application is within
the jurisdiction of the Central Administrative Tribunal

Guwahati,

ContdooocoQQZ/Po
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. Haﬂﬂ

%ﬁ¢¢0

(2)

. 3. leltatlon : : o

A2 3 G A D A

\

The case is within the period of limitation,

- 4, . Facts of the casg;i | . ' S

. { ,
4,1, The applicant is a citizen of India and is
= entitled to the rightsAand priviléges guéranted

under the constitution of India,

4¢2. ‘The applicant was appointed as Emergency Peon
\ Vlde GM/P 15 Letter No. h/ZZ?Z/Rectt/Peon dated

- 27.6, 94 in éfﬁé of &se 790 to 940/~ under CCQ/Mallgaon.
AhmemmL A . .

4.3; The appllcant rendered cont'inuous service to the '
'satlsfaction of Railway Authorities £rom 27,6, 94 |

to 25 3.97 i e. for 2 years 8 months 28 dayse

1

4.4, That'51r, while worklng in the Bunglow of' CCO/N. F.
Rly oné day wife of CCo very badly abused him for
no faul£Aof him. As he obJected to her abusings she
became much furdous and as a result of this llttle
hltch that took place with w1fe of cco, he has been =

terminated from serv1cet

4.5,  That during his tenure of service for about three

years he was never served any warning nor asked any

explanatlon nor glven any punishment.,

4,6, That h;s services have been terminated suddenly
vide letter Nb.‘E/227/l/E/Peon dated 26,3,97 without
assigning any reason for terminat ion which is against

bﬁtﬂ/z natural justice,

Anveng R. | © .. contd....3/p.



4.7,

4. 80

That the personal grudge of wife of CCO should not

( 3)

/

ﬁave thrown the applicant out of employment and put

him to utter distress along with the members of his

family .

That, if ‘at all he had incurred any -displeasure due

\

1

L}

to this little hitch with wife of CCO, she could

/
have refused to accept him as a peon at her Bunglow

—_—

and asked him

‘service,

Grounds for

D D D AD

That he has been terminated from service vide letter .

No. E/227/1/Peon dated 27,.3.97 without assigning

4

any reason for termination which violates natural

justice,

-

4

relizf

A D D et U M

'.

A

v

to work elsewhere but not -sacked £rom

hY

526 That sacking of & poor class four category (D.Class)

employee from service without any fault and depriving

him as well as his femily members of the means of

5.34

survival violates the provisions of article 19 and

311 of the constitution.

That, by rend@riné service for about 3 years the

applj:cant has attained temporary status and he can

not be removed from service without observing the

provisions og'Disipline and Appeai Rules.

/

-

Contd. s0e 00.04/90



Hard 7

6.

8.

{ 4)

Details of remedy exhausted.

T 2 D S D

The applicant submitted an appeal to the Hontble
Rly., Minister on 21,12,97 ( Annexure 'D') an
application to cco, Maligaon on 5,9,2000

( Annexure 'Ef) aéain submitted a Notice ihrough
Advocate on 14;11.2000 (annexure e ) but to no
avail, So, the applicant has no other remedy left

except submitting this application to the Honfble.
Tribunal,

Particulars of agg}icagéggL‘ig_anx .

The appiicant submits that he has not filed any
application before any Tribunal or any suit or
Writ before any court or any one of them are pending

before any court,

Religf sought s

The applicant submits to set aside and quash the
order termindting his service and to issue orders

to reinstate him in service,

That, applicant is a Class IV ( D. Category)
employee and he is ready to join any similar post
anywhere in Railways, if the particular posts he

was employed is no longer lying vacant,

Contdmw==5/p.



9.

10.

11,

ey Voo bt

(5)

Interim relief :

NIL .

Barticulars of application fee

T DA 2 D o D

1.P.0, No. 5G 422009 dated 3-2-2001 Qmount ing

to mse 50/~ { Rupees fifty ) only is enclosed

herewith,

Enclo§grs H

As in index

Contd- Verification,
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1, shri Hans Rajbhar son of shri Maul Rajbhor
aged 26 years resident of'Rlyg‘Qrs. No, 235 B, West

\

r ) . XY ’ / ’ A
Gotanagar, Guwahati-11 do hereby verify the statementsl

in paras as true to my

knowledge and theose in paras 2, 3, 5 are as per

legal advice, And that I have not suppressed any

matter and fécts.

N

Date 3

Place ¢ Guwahati, . AQWl&A&?

20000000 .\."..000...0.0.0
~ .

: ‘ Signature,
s
/
\
/
’
\ s
K Vi
i
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e ‘. [the Honourable Minister for Railways o : 1;; S P
S New = Delhi. S ook Ly t .
' . ° s . A . A il‘l '
) . ]%"v '; .‘ ’ . ! g . *
! Sub ¢ Ir*r’ogular‘ rctt nnc‘hmont from Raflway . Sel \ﬂice ' |
. 1 . - ‘ : ~ . E.M
: . . N P -i“ £
“ % \ ¢ . . ’ v“’ N H
e .o sin L . Bt
= _ AN I have the honour ‘to p.l.uy before you the i‘ollowingb v
B W i B few lines for fovour of youx lkind considm ation and sympa- r
. H ﬁhﬁ:bic orders. . R T
c ‘;!' ' ‘ That MLx‘\ I wag uppoinLe as L.mul‘u'm,y puon by, the ': i
B S N.F,.l(ailway administration vide GM P) Maligaon's No. E/227/2 R RO
R Hecitt/Peon (L03se) dt.27-06-94 and was posted under- CCO/ o .|
R Mali@aon. ‘ , _ o SR I
b : . ( ‘ B ' ‘
R e “That Sir, I was performing myyduties as ond when
S . ordpr‘ed by CCO/IIalib aon and Madam, CCU, with fullest devo- .
) LA o . Liup und to tha ontor uut’Lui‘uctLun of! Llu.m anh.n :
. - b Co . '
Ve i o . That 3ir, as a result of a smollest hitch to the- -
y rimt post ol Mur'ch/1997 with Irs, CCO, my scrvice have been | |
i ) torilnoted veo L 20-%=07 vide airder N() S1/9% ovmuentod vide |
. - ? oo o GI(D) Mu.l..l.(j,uon No, L./.id//l Adnue L,um,y peon dts 20403, L)/o v
- e o ; That 5ir, I ascure you that T have done ny duties -
E v ‘ ninguraely ond luH. no 'xm)pu for: critictam Covm imy unnur . "‘,’li"’
S R dnd| ufter sorving Lor a Lomgg perkod Leom 27,0090 Lo 250397 . ' Y
S , (ﬁy pervices havé been términated all on sudden for somé . Lot
IR BT (v per onal” reason which seems Lo me as a bolt, from the blue. p o
R 4 r am.n. uil‘ ydux" lculuud sels cui runllive - the dlifi-
. ' i T cultiea I have been’ forced. to face in these hard days:in
Vi S muintaining my i‘nmily oxpenses: with virth no source ofi.
e e YL dne jma und T oam tha' onLy varnd g, membhor of Lhu wluLvlwa
BEREETR . 4&1 eonuiy i.J.ng of hull or do&un uu.mbex‘u. S ; ; ..
Senomdlt L TN ' ;u- S
o o 1‘{ = With the ubow., I- pray to yuu with luL(lnd h\m(lx Cor“
et c o youp anbarvention Anbo - Lhe Linue Cand, pooss - naos s y otdorn
: roz'l ny re-enbugument in the sume cutegoxy orr in.any otlhiers
St b . oo - class IV category in ‘the Vast Railway Admini.;tration undcr
P you klnd control. .- ) IR :
@ L r. . i . . B . . R ) . : ‘ .
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¢ 1o, clacing d?
The Chief Commeredal Officer (CCo)

N.F. Railfay, Maligaon,

Guwahati « 781011,

Sﬁb :- Appointment of sub, E/Peon in scale
e 750-940 w.e.f, 27,6,94 against an
existing wacancy under CCO/MLG,

| Ref :- Your 1t, No, E/227/2 Rectt/Peon(Loose)
| dtd. 27.6.94,

Sir ’ _

With due respect and humble submission I beg to lay down
the rollowi?g few lines for kind consideration and order please :-
1, That sir, I was appointed as a E-Peon on 27,6.94 and I
served the administration with entire satisfaction to my sup-
eriors, |

¢

2, That sir, my service was terminates vide iﬁ..N 227/1/E,
Peon dated 26,3,97, ' : | .
36 ‘Thaﬁ sir, the fermination letter in question is itsels

self explanatory,

4, That sir, I am exclosing her-with the photo copy of
appointment le'ter and the t

"mination letter for ready reference,

Under the~cjrcumstances stated above,
‘your honour to be kind enough to consider the
andvcontinug my service and post me amy where
I am ready to serve the &y administration ahd for this act of kind
ness I shall pray,

I fervantly request |

. : /74»01 %’/ Wé /Zp)t
Gl (i | | Yours faithfully,
W /'{' /471 3%’7%0’/"' :
— (HANS RAJBHARA)
i}i‘i_, 7000 En, E, Peon,

! C/0, Sudarshan Rajbhar,

Rly. ar, No, 236/B

West Gotanagar
GuwaBati - 781011,
41— 9*%0/



LA Regd. 4/92 |
L TR |
n REGD. WITH'A/D.CT' Daﬁe :.13.11.2000
¢ S R ,
@ ADVOCATE'S NOTICE
N © . mo,
‘ .‘Ine,General Mébaoén;
N;F;fRailwaY._Maiigaon
Guwahat1-781011.
; sir, - ,
R : On the instructions of my client Shri Hans Rajbhar
% . Jvhﬁﬂ P my behyXf xkix: I serve this Advocate s Notice ”3chhs
. as follows t~
fi | That my client Shri Han's Rajbhar was appointed as a
”E/Peon vide GM/P/'S letter No.. E/227/21 Rectt/peon loosef
© . dsted 27.6.94 in scale k. 750-940/= under CCO/MLG.
. - 2) ‘That he'serﬁés'the Rly administration with devotion 3 o
and entire‘éat{sfaction'to'nis'QUperiois.x
Y ’ S R -
= 13)  That his service was terminated suddenly Vide Letter
. E/227/1/E/:5§on dated 26.3.97 without any assigning-
, reasons. | | - o
: . "4f,' That my cl%ent'Seived?tné Rlyégédministration ©
i N continously for about 3 (three) Years and he could:
%9 ° e 5have"been“absorbed-in‘Clasé'IV.oategory>eaSiiya-@TM?~?r
E .§) " That my clieno is a ooo:.man and.he.is feady'tp;servé'
%. ‘ .ﬁheley, administration in Class'IV category (Class ‘D‘)
E°k. qé ' gervice of the Railways. |
| ’ Contd--- 2/~p;.
.
y P
s
S ’ '7 ‘2 ‘Zé/ﬂ/

57‘! %am q)rasacl q/aclav

‘M. A,,LL.B -

x;: ~| " -ADVOCATE

"« Guwahat! Highcourt

</&wn@gMLm F/) i!Qa

Date.... XXX ERE] scsunt sbe

XY
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<§m7ﬁm 7audiymhv o . ?i‘7° Date.cusrrrinresreens

‘a('ﬂN(JA;LLI3 | S S o o
%/ ADYOCATE S | e 3
S Guwahati Highcourt : -7 ST ' . 4
L / Regd. 4/92 ) : . . ) o ) C ’
[ T - — ' .
/ - cessiieaiacetoiane ses : ) ’ ) ‘ . o *
/ F . . . . ) o o
©.
o i
4 -2-

Under the circumstances stated above , it is

fervently prayed that your honour would graciously o
N
pvbe pleased to consider_the case of my client %y
Qasympathetically and re—appoint him in any Class ‘D'
’ . ' service (Class IV) category and post him any where .
4 - - " on the x Rly s thus help him and his family from '
_ N
hardship’if not' my client shall be forced to take ;‘ "fji
¢ ﬂh& 'shelter in the court of Law. after expiry of two. months |
. | notice and the Rly. administration shall be responsib1e~
. @J"'. ‘ . U j
- . " for all these consequences. .
2. ‘
; Yours\faithfully, -
o Ve -41‘.’&1700
é‘;"‘” e . . | ’
- "'( SRI R PRASAD YADAV ) _
o : | _ ADVOCATE P : e
: - B o Maligaaon,.. Guwahati ’ _‘ Gauhati. High '.ourta 1 ti.
S _ Dated- 13th Nov'_2000, ',m
] )
6w -
e Y o . | o
R A 2
o "‘:‘qﬁpﬁf%L/ﬁ49(2ﬁaf%i |
- ‘ . !



(I

Sk i

Uni

-
!

4

““o )"‘

IR

the

[P T

% chf 8

)
[ ]
2-¢
. , :
. 3 ©9.
. - .g”
="
£ 2‘2
i ..-'.
S
. Rl .‘-.u.":(,,uj. . o —E %
' 4% .

g‘ (:-.u

m, 5.

Hans Railbhor

v
Al

¢

0F India &

D

£ a’.&}g
Fel
A

P

matter of

Wit

the

e

ten

"“spﬂndenLJ.

v bhe

Statement on behalf

ek D - LA

Arled b

Hoo

i

ahove

iy beg to state as under
I. That the respondents have
‘original applicatiom and  have. understoo
thereaf.
s '
g g That = - the réap,njenia do not admit Ay .
statement except those which are specifically adeitted in

thie writien statemeni. Statemsnits nob admitt are deniad.
Ee . That before traversing the statemerts of 04
to state the brief hisztory of the case

The applicant

rmsrnanay Feon attached to Ttﬁ
‘__.‘____,._._-—_s__'___—-o

* letiar flated 27

r&.i?QQH fAocording

-
[y Sy i oe

Ty T

7 after ol

appointed

Maligaoy

as Quﬂs*ltuté

-b
o

A0 v GH{?}}HLG’

to thea
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cacjllr e

Log
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- mentioned  under Eule E01(1) of IRED Yol. I. The applicant
was - paid ong monih pay in lieu of notice with retre ﬁrémmn?
csmﬁﬁngatimn at thf_kat@ af 15 dafﬁ'pay ginly Eath\ cmmplétaﬁ
/war éf_ﬁeryicen

. ) ‘
. 4. That in reply to fhe in para 4.3
it ism stated that the aﬁplicamt éhgcmndﬁd'wn@;%“ ®=3n??f
5. That fﬁ@’?@ﬁbmﬁdﬁﬁtﬁ dény tﬁe 5&2% mente made
ir para 4.4 of the OA.
& That in éb statements in paraﬁr ph 4.0
to 4.7 the rmhrmnmpn 5 in para
I oabove. .
. 7 . '.
-7 That the resp rNdoﬂt: deny the statements made
I para 4ﬂ8'mf hm A, ' '
. Tﬁét- th@'r@upﬁmdémtg heg to agbmit that the
Hon ble Central MGanw r;nifvm'T?iﬁuﬁal, Frincipal Bench  in
its mrdar'déied 12,002,899 in 04 N@= 8%946/9% (Bhyam & Vé;
I P Q D;TS hﬁveﬁru}ed-thﬁt even after acquiring  temporary
Emprgency Feon &mu1d be
chory wérk without holding
‘ @imilar mbﬁervatimh has
AR T
: -
faministrative Tribuﬁnlr
(Maroj Kumar FPoddar @ Vs.
*“.ﬁf,luh and the 04 jﬁam
diﬁmiéﬁﬁd='l . _ ' .:- o ' -
R

AT

£Net Persenns! Offic® (A)

A, 7. Bly, | Maligaen.
@uwahatl-13

/Lu7@44¢;
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